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3e2r / ORDER

PER PARTHA SARATHI CHAUDHURY, JM

The present appeal preferred by the assessee emanates from the
order of the Ld.CIT(Appeals)/NFAC, dated 11.11.2025 for the assessment

year 2021-22 as per the grounds of appeal on record.

2. At the very outset, the Ld. Counsel for the assessee by filing an
application dated 26.02.2026 submitted that he intends to withdraw the
captioned appeal. The relevant contents of the said letter are extracted as
follows:

To,
The Hon’ble Income Tax Appellate Tribunal dt.26-2-26
Raipur Bench, Raipur

Assessee: Geeta Nihichlani
C/o Anil Medical Agency, DCH Complex
Dhamtari-493773 (CG), PAN-ABOPN9260E
ITA No.80/RPR/2026 AY21-22

Subject: Withdrawal application of the appeal.

Hon’ble Sir,

1.1. It is respectfully submitted that, this case is fixed for hearing on 26-2-26; There was an
intimation made u/s143(1) dt.27-9-22 by CPC, IT Deptt in which certain additions has been
made; against this, order passed u/s250 by Addl./JCIT(A)-2, Nasik dt.29-1-25 and set aside the
matter to AO for verification and allowed the appeal for statistical purposes;

1.2. Thereafter, there was rectification order made u/s154 dt.16-5-24 by CPC, ITD; appeal was filed
before CIT(A); thereafter, order has been passed u/s250 dt.11-11-25 by Addl./JCIT(A)-2,
Ahd, in which, appeal has been dismissed treating it as in-fructuous; hence, we want to withdraw
the appeal, kindly permit the same & obliged. '

Yours raithfully@[/;
CA Sunil Kumar Agrawal

Counsel for the assessee
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3. The Ld. Sr. DR did not raise any objection regarding withdrawal of

the captioned appeal filed by the assessee.

4, Having heard the submissions of the parties herein, I permit the
assessee to withdraw the captioned appeal. Accordingly, the present

appeal of the assessee is dismissed as withdrawn.

5. In the result, appeal of the assessee is dismissed as withdrawn.

Order pronounced in open court on 26t day of February, 2026.
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